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Date: 25/06 / 2 00 7 This Petition was called on for hearing today.
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For Petitioner(s) Mr. V. Laksh mi Kumaran, Adv.

Mr. Alok Yadav, Adv.
Mr. .P.Devanath,Adv.
M

Mr. A.K.Ganguli, Sr. Adv.
Mr. Nikhil Nayyar, Adv.

For Respondent(s) Mr. Uday Lalit, Sr. Adv.
Mr. B.S. Banthia,Adv.

UPO hearing couns el the Court mad e the following
N
ORDER

The ad interi m order granted by this Court on 18 th May, 2007 shall
continue
till two weeks after the sum m e r vacation of this Court with liberty to the petiti
on ers to
get the order further extend e d fro m the Regular Bench.



We are infor m e d by Mr. U.U. Lalit, learn ed Senior Counsel for the

State of

Madhya Pradesh, that the matt er has been fixed by the High Court for final hearing
on
3 rd July, 2007. We requ est the High Court to take up the matt er and decide it on the

sa m e date.
The SLPs. along with applications for vacating and/ or extension of afores aid
interi m order be listed a week after the sum m e r vacation befor e the regular Bench of

this Court for appropriat e direction.

(A.D. Sharma) (Phoolan Wati Arora)
Court Master Court Master



